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BEFiRE THE CNTL ADNI1ISTRATIVE TRI8UNL 
BaJGLOPE EErJCH, Gd\CALEPE 

DATED THIS THE :LEEN1H JtY UT DECEMBEF., 1986 

Present : Hcn'ble Shri Ch. Ramakrjshna Rao 	... Piamber (J) 

Hon'ble Shri L.H.n.. 8eço 	... flembor (A) 

APPLICTICNNC. 1546 	 58,/06(F) 

L. Prabhekr, 

Toleoraphs Master, 

Central Tdagraphs Lff'ice, 
8en9alore. 	 ... Applicant 

(Shri C. Anthony Cruz ... dvocate) 

V. 

Union of India by 
its Director, 
General of Posts. and 
Toloqraphs 0 pertmnt, 

Nea Jlhi - 113 lii. 

The Genra1 Aanaoer 

of Telephone, 

adrao Circle, 
Madras—SÜD 031. 

Tha General danaqer, 

Tlecommunica.tinn, 
Xarnataka Circle, 

Eanqalro-5E0 009. 

Th 	ChiT f Sup;riritandent, 
Central Telenraphs Lffic, 
Rajbhcven Road, 

Rani.alore-560 01)1. 	 ... 	ospondants 

This aeplication ca"e up for eci-nissicn before this Tribunal 

today. lonthiC  Mcemh r (0) mad: the FollTing: 

Shri C. Anthony Cruze, Advocate, present for the applicant. 

After he; ring the matter at great 1 ngth, we have no doubt 

in our mind that this applicatien is hoplessly harrad by 

- 	limitation and deserves to be dismised in limine. 

2. 	Shri Anthony Cruze submits thet his client joined in th 

office of F. spnndont 2 in 1552-53 as a canriidete h;eloni::inq to 

Schduld Caste; that this fact of his client baloncing to a 

Scheduled Caste is borne out by schcQl certificate; that the 
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applicant's name was deleted by Respondent 3 for the next higher 

promotion on the wronq assumption that he did not belong to 

Schduld CasL; that7  as a con :uonce of afLresaid dlatjon, 

4 
	officers junior to thL,. applicant have been promoted; that when 

th applicant joined service ,rThspondent 2 was satisfied that the 

former beloncjed to Schsduled Caste but subseuontly he was 

tratad only as a general candi1ate. The prayers of the applicant 

involv ropninq of matters 4iich have been concluded several 

dacad 	back and we see no reason why such reopening should be 

done at this distance of time. Ni-. valid exelanation has bean 

ciiven by the applicant Ior/ orlornous delay. Je therefore, reject 

the application. 
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MEMBER 	 I  


